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Central Administrative Tribunal, Principal Bench 

Original Application No.Z541 of Z003 

New Uelhi, this tile 17ttl dav o-t uctober,ZOU~ 

Hon'ble Mr.Justice v.s.Aooarwal,Chairman 
Hon'ble Mr.S.A. Sinoh,Member(A) 

S.P.Singh, 
R/o H.No.3~0.Vill. & PO Mltraon 
Naza1~garh, Oelhi -43 

(By Advocate: Shri Yogesh Sharma> 

Versus 

1. KendriYa Vidya!aya S6ngathan. 
lhrough the commissioner, 
IB,Institutional Area, 
Shaheed Jeet Singh Marg, 
New Uelhi 

z. The commissioner. 
Kendriya Vidyalaya Sangathan. 
18,Institutional Area, 
Shaheed Jeet Singh Marg. 
New Uelhi 

;;J. The Assistant Contmissioner. 
Kendriya Vidyalaya Sangathan, 
Regional Otficer,HP-7.BDA Locality. 
Laxrni Nagar, 
Bhubaneswar-751006 
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~ustice V.St Aaaarwal.Cha1rmAD 

•••• Applicant 

•••• Respondents 

Learned counsel tor the applicant states that 

without prejudice to his rights to take all legal and 

factual pleas available in law. it ttte a~plicant files an 

appeal and also a right to challenge the vires of Rule 

81(dJ of the Education Code, he does not press ttte present 

petition. 

z. Allowed as prayed. Subject to atoresaid, 

fl~ 
< v.s. Aooarwal > 

Chairman. 




